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Shri flAjar Nath Goyal.
S/o Shri ^ '

Programrao Exacuti va,Al India Radiop Kingauay Csran,
Delhi,
yo 08-17 0, Hari Nagar,
Neu Delhi ^ '

(By Ad\ocate: Shri So'Y, Khan)
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Applicant,

Union of India, through
*0 Secretary,

ItellSfyBRlylgJ'ormation & Broadcasting,
Oroffejendra Prasad Mara.
Neu Oslhi,

2e Station Director,
All India ffedio,
3 a ip u r©

• • • •

(By Aduocate: Shri Gajendfer Giri)
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Reap on dents.

Applicant claims reimbursement of te.l8,23B/.
incurred by him towards medical treatrnwit undertaken
by him in the Nursing Home of R.G,.Stone, Urological
Research Institute, New Delhi,

Applicant's case is that uhils working
as Programmer Executive AlR, New Delhi he
<ld>«lopad n atone In his gall bladder. Raapondanta
transferred hl« to AIRlaipur uhen the gall bladder
stone beoane »ary active causing hi. unbearable
psin. After consulting a doctor in 3aipur. he
spoiled for leave to visit his fanily ub,
'trying in Delhi uhich uas sanctioned . .

ned. Accordingly
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he came to Delhi, and during his leave period
he developed,unbearable pain and was adnitted
to R,G. Stone, Urological Research Institute,

New Delhi in an unconscious condition where
he was advised immediate gall bladder operation
which was performed successfully on 24,2,97.

#»3plicant asserts that G. Home Institute is
a recognised nursing home for CGHs beneficiaries

and he had no time to seek p rio r app ro val from
CGHs^ Jaipur.for getting the operation done. He

states that upon resting duty he submitted his
claim along ulth relav/ant docmanta for raimburaaaoht
of to. 18 , 238/- incurrad by hia for tha traataient at
R.G.Stona Instltuta. Neu Oalhi alda latter dated
27. 3.97 (Annexore-«1), upon which ha racelaad
latter dated 25. 4.97-frroai respondents asking him
to clarify why ha did not take p rlo r p ami salon
from C.G.H.S 3alpur before taking traabsent at the

aald aG. stone In stl tut a Nu rslng Home, upon which
sent his laply on 24.12.97 (Annaxura-A$ but

racaloedno reply, compelling him to file this OA,-

3. Respondmts In their reply challenged
the OA. They point out that upon applicant's

transfer to Galpur he applisd for lea™ from
17.2.97 to 24.2,97 not for wlsltlng his family
in Delhi as claimed by him In para 4,3 of Da, but
for the explicit puipose of getting himself operated
upon his gall bladder(Annexura-R4) which was sanctioned
by Station Mreotor, AIR, 3alp„r. He also applied
for CGHS Card on 14.2.97 which was handed ouer to
him while he was on leave In Delhi. They state that
as applicant was a CGHs bensficiarv an,.! k

3 uensriciary and had already
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statad In his lea us application his Intention of
getting himself operated ij,on In Delhi, It uas
incumbent upon him to get p rio r epp ro val from
EGHS In terms of Health ministry's Ofl dated

21,6,96(flnnexore.FS) for getting his gall bladder
operetltfn performed at H,G. Stop a Institute, Neu
Delhi for Uhloh he had ample time before 24.2,97.
In this oonneotlon they point put that contrary to
applicant's claim that, he uas adnltted to the
hospital In emergency, and unconscious condition
and uas Immediately operated upon, the fact of the
matter Is that on 20 . 2.97 In uestlgatlons uere
conducted on hlo at the hospital „lde OPO
Card (tnnexure-fiS) and he uas adulsed to report
nn an aapty stomach on 24.2.97 for the operation.

Respondents state further that after
applicant had submitted his bills for reimburses ant,
he uas asked to explain ohy he did not obtain

P rior permission from CGHS, Dalpur for his
treatment at HG. Stone Institute, Neu Delhi
but no explanation uas submitted by him, upon
Uhlch his bills uere returned «lde letter dated
1„2.9._97. Respondents, deny;, receipt of letter
dated 24,12.97, and state that had he submitted an
acceptable clarification, his case could haue bean
considered by the competent authority. Respondents
s ta ts tha t as ths wadiral 11 o .o ra aoxcai dills ware returned to

applicant on 12.9.97 and uere not resubmltted
by him It uas not possible for Re^ondent No.2 to
pro cassia

orders hav/a been passed

by ffesponden ts on anni •
applicant's claim,'S 3s yet, it i3
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fit and piopar that they <*, so before the Tribunal
is called upon to adjudicate in this matter on

merits. Under the oircumstances, it uill be open
to applicant to resubmlt his data for reimbursaaant
supported by the medical bills and a self contained
representation, on tecelpt of, uhich respondalts
ahould dispose of the claims by a detailed, speaking
and reasoned order; in accordance uith rules and

instructions under intimation to applicant uithin
3 months of its receipt by them. No costsji

(  SpR.AOIGC )
VIC£ CHaII?1aN(a)
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